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The Lok Sabhg re-assembled after
Iameh at Thirty-four Minutes past
Fijteen of the Clock.

(Mn. Derure-Sreaxer in the Chair)

‘BATUTORY RESOLUTION RE. DIS-

APPROVAL OF THE INDUSTRIES

{DEVELOPMENT AND REGULA-

TION) AMENDMENT ORDINANCE,

1974 AND INDUSTRIES (DEVELOP-

MENT AND REGULATION) AMEND-
MENT BILL

SHRI MADHU LIMAYE (Banka):
1 beg to move:

*“This House disapproves of the
Industries (Development and Regu-
lation Amendment Ordinance, 1974
{Ordinance No. 6 of 1974) promul-
gated the President on the 26th
June, 1874"
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“The Medel Milla Nagpur Ltd,
Negpur is one of the textile under-
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and above the period of fitieem
Years already provided in fhe Act”™
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the thrust of your argument?
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MR DEPUTY-SPEAKER: You tell
me very frankly, homestly You are a
very knowledgeable Member Are all
these matters relevant? They may be
important But are they relevant?
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“Advances against release of
plédged cotton, Rs. 70,00,650, shown
under the head ‘Loans and Advanc-
es—Unsecured Considered Good, In
terms of clause 5(b) of the agree-
ment, the Corporation advances
money from time to time to India
United Mills, Bombay, for the pur-
chase of cotton. The cotton so pur-
chased by the mill is pledged with
the Corporation and the same is to
be released against payment. The
Carporation has released the cotton
without payment being received.
The accumulated losses of India
United Mills, Bombay, are much
higher than its paid-up capital and,
therefore, in our opinion, the advance
of Rs. 70,800,650 iz considered
doubtful.”
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Then—Unsecured Loane:

“The Corporation has advanced
Joans to the extent of Ra. 3,21,78,000
to various textile mills against the
mortgage of movable and immova-
ble assets. It is observed that the
Corporation holds first charge on
movable and immovable assets of
mills only to the extent of

loans of Rs. 1,26,00,000. It is stated
that the same are under finaligation.”
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MR, DEPUTY-SPEAKER: I would
hke to  understand. Mr. Madhu
Limaye, you have criticised the Na-
tional Textile Corporation. Are you
opposed to this extension of two
years? That ig your resolution I want
to get a clanfication.
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MR, DEPUTY-SPEAKER: Mr,
Limaye, I think I have understood
your point  But then, this Resolution
seeks to disapproved the whole thing
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MR DEPUTY-SPEAKER: That is
all nght.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR ZIAUR RAHMAN
ANSARI): 1 beg to move®:

“That the Bill further to amend
the Industizes (Development and

Regulation) Act, 1951, as passed by

Rajya Sabha, be taken into consi-
deration.”
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A wo S o e e fea g
Y 4R A |Y ey 2t oY, i ey

*Moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER: The hon.
Minister has said that the purpose of
the Bill is limited; that may be so and
it iz perceptibly so. What I would
like to know from him before we go
further is this. This policy of taking
over the management of certain mills
or industries with the idea of ulti-
mately nationalising them has been
before this House for the last two or
ihree years, as far ag I understand.

SHRI MADHU LIMAYE: 15 years.

MR, DEPUTY-SPEAKER: This
policy of taking over with the idea of
ultimately nationalising them and not
handing them back to the management
has been here for the last two or three
yearg that I have been here. Now, he
is mot proposing to nationalise all the
103 mills all at a time because the
period of fifteen years begins from the
date of their taking over? I think that
that ig the correct position...

SHRI VASANT SATHE (Akola):
No, Sir.

MR. DEPUTY-SPEAKER: The
period of 15 years begins from the
date of taking over.

SHRI VASANT SATHE: Whenever
the nationalisation is done, it will be
done simultaneously.

MR. DEPUTY-SPEAKER: Let me
-explain it. Suppose you take over the
management of a particular mill at a
particular period, and you can retain
the management for a certain period,
which is now 15 years and which you
would now like to extend to 17 years.
But the nationalisation will have to
be at different periods because the
taking over takes place at different
times.

SHRI MADHU LIMAYE: Nationalj-
sation can be done simultaneously.

SHRI ZIAUR RAHMAN ANSARI:
That is not the position. The poai-
tion is like this that within this period
of 17 yesr, which was originally...

(Dev. & Reg) Amdt,
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SHRI MADHU LIMAYE: Govern
ment were not able to make up their
mind. That is what he wants to téll
the Deputy-Speaker?

SHRI ZIAUR RAHMAN ANSARI:
Originally it was 15 years, and for 1§
years, the Government could retain
the management of those mills whieh
had been taken over...

MR. DEPUTY-SPEAKER: Let mé
put a simple question now. How many
mills are there the management of
which has been taken over? I think
he said 103. Is it his proposal that
within this extended period, he would
nationalise all these 103 maills?

SHRI VASANT SATHE: Correct.

MR. DEPUTY-SPEAKER: Then,
there might be some justification
there,

SHRI ZIAUR RAHMAN ANSARL
Yes, that is it.

MR. DEPUTY-SPEAKER: That was
the point on which I wanted to seek
clarification from him. 15 years from
which date?

SHRI ZIAUR RAHMAN ANSARIL:
A decision has been taken to na-
tionalise all the 103 mills which are
presently under the management of
the National Textile Corporation. The
decision has been taken...

MR. DEPUTY-SPEAKER: From
which date?

SHRI VASANT SATHE:
different dates.

SHRI ZIAUR RAHMAN ANBARI:
There seems to be some confusion.

These mills have been taken over
on different dates.

MR, DEPUTY-SPEAKER: That was
what I was saying at the beginning.

SHRI ZIAUR RAHMAN ANSARL
If within a period of 17 years we
nationalise those textile mills....

From
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MR. DEPUTY-SPEAKER: The posi-
tion is very clear now, and I under-
stand it. I have said at the beginning
that the taking over of management
takes place at different dates, and this
Bill will enable Government to decide
that within 17 years that particular
mill will be nationalised...

SHRI MADHU LIMAYE: Let us
hope so.

MR. DEPUTY-SPEAKER: Here is
where I feel that the question raised
by Shri Madhu Limaye has rele-
vance. Why did Government have to
resort to an ordinance in relation to
this one particular mill, the Nagpur
Mills Ltd or something like that?...

SHRI VASANT SATHE: Modern
Mills.

MR. DEPUTY-SPEAKER: It has
been with us for the last 15 years.
This policy of nationalisation has been
aired here in this House for the last
two or three years. Why did Govern-
ment have to walit till almost the last
date of expiry before they resorted to
ardinance?

SHRI M C. DAGA (Pah): Govern-
ment could not take a decision.

MR. DEPUTY-SPEAKER: Just 24
days before the expiry of the date
they wake up suddeniy and say that
they have to do something and extend
the period and come out with an
ordinance,

SHRI ZIAUR RAHMAN ANSARI:
As a matter of fact, the decision to
nationalise all these 103 textile mills
is a recent decision taken by Govern-
ment,

MR. DEPUTY-SPEAKER: In the
last two or three years,

BHRI ZIAUR RAHMAN ANSARI:
No, it is a recent decision.

MR. DEPUTY-SPEAKER: I do not
kpow, because when Shri Kumara-
mangalam was here....
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SHRI ZIAUR RAHMAN ANSARI:
That may have been under discussion
for 15 years, That is immaterial. As
a matter of fact the decision of Gov-
ernment to nationalise these 103 mills
has been taken recently, not two or
threc or four years back.

MR. DEPUTY-SPEAKER: When

wasg that?

SHRI ZIAUR RAHMAN ANSARI:
When this Ordinance was....

SHRI VASANT SATHE: In the
statement of objects and reasons, it
is stated ‘subsequently the manage-
ment of 46 textile undertakings was
taken over on 31 October 1972 umder
the Sick Textile Undertakings (Take-
over of management) Ordinance 1972
It was also decided in principle to
nationalise all these 103 textile under-
takings,’

MR. DEPUTY-SPEAKER: Two
years ago.

SHRI VASANT SATHE: Two
years ago, in 1972, the decision to

nationalise was taken,

SHRI MADHU LIMAYE: He has
not answered your gquestion,

W & g8t & 20 fowr oz & g W
Az &7 gt 7 awz Jww ¥ T o,
Pz Fery & vt Y, o o v Py ?

MR. DEPUTY-SPEAKER: Unfor-
tunately that is how we function, We
always function on an ad hoc basis

ot o o - T R X v Pedz
TRY WA T ¢ | vy wgrat g fe
TR AT A T e 9F &7 fam o

MR. DEPUTY-SPEAKER: Motions
moved:
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“This House disapproves of the
Industries (Development and Regu-
lation) Amendment Ordinance,
1974 (Ordinance No. 6 of 1974) pro-
mulgated by the President on the
29th June, 1974

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, as passed by
Rajya Sabha, be taken into conside-
ration.”

Now the Statutory Resolution and
the Bill are before the House,

SHRI NOORUL HUDA (Cachar):
Ag you have rightly observed, the
argument advanced by the Minister
for promulgation of the Ordinance is
most unconvincing. To us it appears
this Government wants t{o rule by
ordinance. It hag become a habit with
it,

Regarding this Bill I wish to say
that this Bill, at least the object and
implementation of it, would clearly
reveal that it is totally Dbiased in
favour of the employers, owners and
industrialists. Generally, when are
the sick units taken over? Experi-
ence of the last few years would clear-
ly show that when certain owners,
industrialists, amass a good amount of
wealth after cheating the workers and
employees, depriving them of their
due share and also depriving the ex-
chequer of due iaxes, because of the
mismanagement of the owners the
mills or establishments face great
difficulties and Government steps into
the field and decides to take over the
so-called sick mills or establishments.
Thereby we find that the liabilities
which the previougs oOwners leave
accrue to Government and the public
exchequer and the owners are not
held responsible.

This concept of nationalisation has
been discovered very recently. But,
previously, they used to say that after
ten or fifteen years, these mills, after
becoming viable, would Be retumed
to the previous owners, previous
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managementg ete. Sir, we are totally
ageinst nationalisation of industries
with adequate compensation to the
owners. We are totally against such
nationalisation. If these sick mills or
establishments are to be taken over
by the Government, then, our conten-
ion is this., We have repeatedly sta-
ted on the floor of this House and
some Members from the ruling party
have also agreed that there should be
no compensation to the owners; there
should be no such payment to the
owners for whose default, for whose
mis-management, for whose. callous-
ness these mills have become sick or
these mills or establishments have
been facing crises. That is why, Sir,
we are against the concept of nationa-
lisation, with compensation.

Now, Sir, another thing which
sirikes us is this. When compensa-
tion is paid, what is the criterion of
such compensation? What would be
the quantum of compensation? Would
it be judged by the present market
value of the establishments or things
like that? Three years back or five
years back....

MR. DEPUTY-SI’EAKER: That will
come when the Bill 0 acquire these
units comes up before the House.
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SHR1I NOORUL HUDA: So, such
compensations, on principle, should
not be paid to the owners. Even after
taking over the sick units, another
practice which the Government resorts
to is to tel]l certain employees of these
gick establishments that their services
are dispensed with; they are forced
to accept half pay, half of the payment
which they were to receive from the
previous owners. This sort_of prac-
tice should be put an end to. 8ir, that
is why, I want to siress this point
that in spite of the Government's loud
mouthed pronouncements on the floor
of the House, the way the industries
are being taken over indicates a cer-
tain bias and that bias is towards the
capitalist owners, but, that considers-
tion is not shown to the workers and
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employees of these sick mills or estab-
lishments. That is why, I would say,
the whole purpose of the Bill is self-
defeating. The Minister has said just
now that the other mills would be
nationalised after a certain period.
But, the concept of nationalisation,
the way the Bill hag been framed and
the Statement of Objects and Reasons
which has been given to this House
are self-defeating and the Bill that
hag ceme before ug canmot be support-
ed by us. That is why, I would say
that the whole attftude of the Central
Government, should be changed to-
wards a concept which goes in favour
of the working class, in favour of the
working people and agamnst the n-
terests of the capitalists and the de-
faulting owners.

MR. DEPUTY-SPEAKER: Let us
be brief and confine ourselves to the
ambit of the Bill. Shri Ram Singh
Bha,

ot vw o vk (32377)  camaw
G- Adn w21 59 3 w7 §
®E F TFG7 FTM Z 1 AR B0
ag # fw 33 fam 3 =73 ¥ 70 g 7o)
&t 7€ ? f& maaAlz w9 Ao
vt Fify oy fomr ¥ wrew @ az
15 7 & 17 ¥ qaf7 g 140 ar
@ & a5 oy AT & 1t g6 fad
wY &F w7 A7 T8 dF 9% 339 04
3y g A af ¥ o A o aag
at ot vt X oo 9y St oam Y
wafg Tt werf ot A AYr fad ot
R & swaw] & Bg 7 &% arr
WY AW 1972 A AN X ITU A6
¥ T otar 7 € 0f f a1 Aw
FrarnT IR faey & wilas)
W o ar 77 e faad 0 g A,
qX FE O wTAY 1 AT AF ATRR
dwaivr vk Wt Aw oAv A zw
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TG0 FT 77 WD FHA A AT AR
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FTE 3, W1 FII WOET GAL NTEA
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Wy H AvEE ygarew srepey A
wrw fear (¢ et dar w3 @ ¥
qaw ¥ wf wrr—¥w AT ¥ ATy
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SHRI S. M. BANERJEE (Kanpur
Sir, I 1ise to support the Bill wil
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some observations. The hon, Minister,
while moving the Bill, has said that
the period has been extended from
15 to 17 years. 1 do not know why
this Government, which talks of socia~-
lism and nationalisation, should pon-
der over a matter for 17 years before
taking a final decision on nationalisa-
tion of a textile mull. The history of
the textile mills ;5 well-known to us.
All the big business houses, whether
it is J K. or Badauria, have ptactically
converted the textile mills into junk
and then forced the government to
take over those mills. I fully agree
with my hon, friend, Shri Ramjibhai
that money to the tune of several
lakhs have been spent for the moder-
nisation and expansion of these mills
by the Government. But when the
machinery in the mill has been chang-
ed and it is working at a profit, it is
handed over to the mill owner. This
1s happening over and over again,
even though we have bheen pleading
in this House that all such textile
mills should be taken over by the
Government and run either by the
National Textile Corporation or the
State Textile Corporation.

Now these 103 mills are likely to
be nationalised. Still, my hon. friend,
Shri Ziaur Rahman Ansari, who comes
from Unnav—I come from Kanpur
and only Ganges separates us—has
not said when it is likely to be na-
tionalised. Government must be clear
on their policy. I want to know when
these milly are going to be nationa-
lined.

For instance, there is the Luxmi
Rattan Cotton Mills in Kanpur, run
by Shri Ram Raitan Gupta, one of
the ex-members of this House, who
after independence has evaded not
merely sales tax, but income-tax,
wealth-tax and gift tax, whose capital
is evesion of tax, An investigation
was held under the Act at the instance
of the Central Government and a.re-
quest’ was sent to the State Govern-
ment that it should be takem over.

193¢ LS9
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The State Government wanted to
take it over when the Industries
Minister was somebody else. Later
on, they suddenly realiseq that a par-
ticular mill has been paying bonus
and so it cannot be taken over. He
has not paid bonus for years together.
This repor! was shelved. Still wages
have not been paid, bonus has not
been paid and Government themselves
have to receive Rs. 31 lakhs by way
of income-tax arrears. He got it writ~
ten off by the then Minister of State
for Finance, Shri Gopala Reddi, who
was later appuinteq the Governor ot
Uttar Pradesh. Again with the great-
est difficulty we have re-opened the

case and now It is under investiga-
tion.

So, 1 would like to know from the
hon. Minister whether it is not possi-
ble to nationalise the mill. What is
stopping them from doing that? Why
a particular action hag beep taken in
regard to a particular mill...

MR. DEPUTY-SPEAKER: Mr,
Banerjee, this is a specific case which
has nothing to do with this Bill. We
are not discussing nationalisation. It
is omnly extension of time,

SHRI S M. BANERJEE: For what?

MR. DEPUTY-SPEAKER: For na-
tionalisation.

SHRI S. M, BANERJEE: That is
what I want to say. Then, there is
another mill which has been comple-
tely spoiled by a particular business-
muan. We want that this mill should
also be taken over. A selemn assu-
rahce was given in this House and
outside that it will bp taken over,
It has not yet becn teken over.

My suggestion 1s that all tkese mills
which are telreu uver should be na-
tionalised. Otherwise, again, gome
people will convert them into junk
and they will become sick mills, Is it
not possible for the Governmegnt

tg -
take over, apart from sick wills, the
textile

healthy mills? The entire in-
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dustry should be nationalised. That
is my slogan and the slogan of my
DW' b Fas Y ‘

Further, some technocraft should be
the head of a particular mill. The
difficulty is thig that it is run by an
IAS officer, 1 do not deny their wis-
dom; they are genius people. But we
want {echnocrats to run the textile
mills. When come IAS officer is
placed there as the administrative
head, as the General Manager, it is
very difficult for him to understand,
whether it is medium or coarse cloth,
and other problems. That is why, I
suggest, a technocrat should be placed
there. There should be g coordina-
tion between the National Textile
Corporation and the State Textile Cor-
porations,

With these words, I once again re-
quest the hon. Minister to reduce the
time and see that all the textile mills
are taken over and are nationalised.
The entire textile industry should be
nationalised.

SHRI VASANT SATHE (Akola):
Mr, Deputy-Speaker, Sir, I rise to
support thig Bill although at the nick
of time this was brought and it saved
the Model Mills, Nagpur, from going
back to the previoug gwner,

I was responsible for this mill being
1aken over under the Industrial Deve-
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this mill was handed over, its running
and management was handed over,
again, to another employer nearby, an
employer in the same region for
running it.

All these years. these mills have
been run by employers. The workers
wete forced to agree 1o a lower wage,
a (ul in (e dearness allowance and
the Acts whichi gove protection to
woikers, like, the Industrial Disputes
Act und the Bombay Relations Indus-
trial Act, etc.,, were suspendeg and the
workers were made to work as slaves.
This is how the so-called sick mills
are being run.

Whut has our Government come to?
Are we a Nwsing-home Government?
Ave we a Governmeni supposed to
be baby-sitters? Are we a Govern-
meni only to take over sick mills? The
employers cxploit the mill, suck its
blood, bleed it white, don't renovate,
don't plough back their money, take
overdrafts, put heavy burden on it
and, when the thing is reduced to a
skeleton, more or less, a junk, and
ong fine morning they say, “We can-
not manage this; this is a sick thing;
you take it over”. And Government
comes to oblige them saying, “Now
the mill is sick; we shall take it over".
Then what happens? Why hag this
Industrial (Development & Regula-
tion) Act not been operating properly?
Then, jt goes into liquidation. You
take over only the management. You
are not able to decide what compen-
sation is to be paid You capnot put
in any money for development because
if you do that, it will again go back
in the form of assets and labilitiey to
the previous employer. 'What kind of
work is this? This happens because
you have not made up your mind to
nationglise. So many are
wasted; so much of valuable money
and astets to run these mills remain
& waste because you have not made
Up your mind.,.

MR. DEPUTY-SPEAKER:
should not lose any further time.

They
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SHRI VASANT SATHE: I pray for
that.
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If someone were to tell us how
much money has been spent uptill
now in all these 103 mills, it will be
worth knowing. Now when you take
over, I am sure, you will come to this
House and say, “We must pay them a

good compensation; after all, we
are mnationalising”. Is  this the
price that wyou are going to

give for exploitation? This is the at-
titude that we are adopting. I do not
know wherefrom you get your advice.

Although I congratulate the Minister
for extending this, I want a commit-
ment from him that he will bring the
nationalisation Bill at least before the
end of this Session—he may at least
move it—so that the nation is assured
that there are not going to be any sec-
ond thoughts over natinnalisation and
that we really mean business, we
really mean nationalisation. And that
should be without payment of any
compensation to these mills.

*SHRI E. R. KRISHNAN (Salem):
Mr. Deputy-Speaker, Sir, on behalf of
Dravida Munnetra Kazhagam, I rise
to express my views on The Industries
(Development and Regulation)
Amendment, Bill. While I welcome this
Bill, I wish to raise one or two rele-
vant points. The Government were
aware of the need for enacting a legis-
lation of this nature even two years
before. They knew that before 17th
July, 1974 such a Bill shoulg be got
passed. As is wont with this Govern-
ment, only at the eleventh hour, on
29th June, 1974 the President promul-
‘gated an Ordinance in this matter.
We know that this Government wake
up only after the floods flow over their
‘head.

This Industries (Developm
Regulation) Amendme rdinance as
alse the Bill are indicative of the Gov-
ernment’s vascillating industrial policy.
During the period from 1959 to 3lst
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October, 1972 the Government had
taken over the management of 103 sick
textile mills. Under the existing legal
provisions, the Government can retain
the control of management of these
mills only for a period of 15 years,
after which the control would revert
to the owners. For 15 years the Gov-
ernment wil invest money znd invigo-
rate the undertakings and after that
they will be handeg over to the
owner—this has been the policy of
this Government.
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In October, 1972 the Government
unequivocally announced their policy
of nationalisation of these 103 textile
mills. On 18th July, 1959 the manage-
ment of the Model Miils Nagpur Ltd.,

Nagpur was taken over by the
Government and the period for
which the management could
be retained by Government

was due to expire on 17th July,
1974. Though the policy of national-
isation was announced in October,
1972, yet on 26-9-T4 the President
promulgated an Ordinance extend-
ing the period of control by the Gov-
ernment by another two years. It is
regrettable that the Presidential Ordi-
nance was mnot for nationalising all
these 103 textile mills.

Since the Government were aware
of the need for such a legislation so
many vyears, they could have enacted
this Bill even during the last Budget
Session. That would have avoided
the issuance of Presidential Ordinance.
Even at the eleventh hour if the
Presidential Ordinance had dealt
with the nationalisation of all these
103 textile mills, this House would

have appreciated it very ’injfh/f/

e
I wou s antiate my con-

n that this Government have not
n’ﬂ/f;;?ffli‘;‘m industrial policy by referring

to another issue. It is reported that
the Central Government might take
over the 13 textile mills which had
been taken over by the Tamil Nadu

*The original speech was delivered in Tamil
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Government some three years ago.
The Tamil Nadu Government have
invested necessary funds and they
have made these 13 sick textile mulls
work profitably. It would not be pro-
per for the Central Government to
think of taking over these 13 mills
afier the Tamil Nadu Government
bave done sp much for their revival.

1 wholehcaitedly welcome the Gov-
ernment of India’s policy of national-
isation of these 103 textile mills. 1
only want that it should not be con-
fined to paper; it should be translated
inlo reality. 1 would also urge upen
the Government that at the time of
nationalisation the Government should
not come forward with any proposal
tw pay compensation to the owners.
They have plundered these mills for
over a century. If the Government
come forward with such a proposal,
I would like to warn that there would
be violent agitation in the country.

Sir, the National Textile Corpora-
tion is in existence from 1968. The
Corporation has finalised modemisa-
tion proposals only for 050 mulls, I
would like to know when the
modernisation programme will be
finglised for the remaining 53 mills
also. The Government should not
hesitate to give financial assistance
for modernising these 53 textile mills
also.

I would like to commend 1o this
House the performance of these mills,
the control of which is in the hands
of the Government. They have
produced standard cloth 150 per cent
mere than their obligation. They
have also opened 240 fair price shops
In »ura] arcas and in places inhabited
by weaker seetinne for the distribu-
tion of standard cloth. Luy of 103
mills, 88 mills have made a net profit
of Rs. 58 crores. Their export per-
. formance is also commendable. In

comparison to this, the textile mills
in . the private sector have produced
standard cloth only to the extent of
2.5 per cent though the stipulation is
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cent
standard cloth. Since they do not
take interest in catering to the needs
of common men, such private sector
textile mills which do not meet their
obligation in the matter of producing
standard colth should be nationalised
forthwith. That is the only way im
which the Goveinment can teach a
lesson to the mill-owners interested
1 self-aggrandisement.

In reply to the discussion in Rajya
Subha, the hon. Minister of Industrial
Devclopment seemed inclined tu give
compensation to  the millowners at
the time of nationalisation. I stromgly
urge upon the Government that no
compensation should be paid to the
millowners at the time of nationalisa-
tion. Secondly, the Government must
corme forward, as Shri Sathe pointed
out, with a Bill nationalising these
103 textile mills in this very session
itself, in order to give credence to
their socialist professions. Thirdly,
the Government should not think of
taking over the 13 textile mills which
are now being managed efficiently by
the Tamil Nadu Government. I would
even go to the extent of saying that
instead of a central organisation ilke
the Nationul Textile Corporation ma~
naging 103 textile mills spread over
throughout the country, these mills
should he handed over to the cone
cerned State Government who are
equally, if not more, responsible to
the pcople at large.

I conclude my speech once again
urging upon the Government that
they must forthwith nationalise all
these 103 textile mills without paying
eny compensation whatsoever to the
OWnNers.

SHRI B V NAIK: (Kanara) Mr.
Deputy-Speaker, Sir,  on going
thirongh this Report that was given
by my hun. friend 1 find that the
latest that is available is for the period
WI-T1. (Interruptions)

"I may kindly be given a ocertala
peyiod of tmp, . S
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MR, DEPUTY-SPEAKER: 1 am
giving only five minutes to each
Member.

SHRI B. V. NAIK: The National
Textile Corporution’'s report available
is for the pcriod 70-Tl—this 1s the
latest report. 1 hope the hon. Minister
will bear me out that this is the latest
one which is avalable.

The first batch of mills numbering
about 57 have been taken over since
1959. The new ordinance came in
October, 1972. That means the
National Textile Corporation of India
hag given its report for the period
ending 3ist March which was before
the new batch of 46 textile under-
takings were taken over by Govern-
ment. 1 think you raised a wvalid
point. The rules have been laid down.
But, the question is how to link up
thig to the question of nationalisation.
Why is it necessary that ome should
come at the eleventh hour? If it is a
question of nationalisation, the period
of time during which it will be under
the management of the Government
will have to be extended. And at
least the hon. Minister will kindly
give us a clear assurance that time
that he has set for it, namely, two
years, will be sufficient. There are
mills of fifteen years' standing;
there are alsp mills of only two
years' standing, There are at least
46 mills which are only of two years’
standing May I ask a very simple
question? Why for fifteen years or
so we have not been able to finalise
the assets and liabilities and the
financial position of 57 mills which
have been taken ogver since 1967 and
what guarantee iz there that in the
period of time required for which this
Bill will be passed, that is, within the
next fortyeight months or even with-
in the next twentyfour months, you
will finalise the assets and liabilities
position of these 46 mills? Thig is a
simple rule of three. It will take per-
haps two decades to finalise this, Why
‘dhen do you ask for two years' time?
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You make a proposal to this sugust
House with a patent purpose of break-
ing it. This js an understanding—a
sort of a gentleman's understanding—
and you suck to your time. You gave
us to understand that you would com-
plete it within two years’ time, Then,
what stepped you from doing that
once you have taken over all the 103
textile mills. What preventis you from
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bringing in the proposal for a
complete nationalisation in lieu of
the constitution amendment? 1 have

not been able to find any answer to
this

MR. DEPUTY-SPEAKER: Mr. Naik,
you put a very very valid point and
you huve to end with it.

SHRI B. V. NAIK: May I manage?

MR. DEPUTY-SPEAKER: No, it will
be diluted.

SHRI B. V. NAIK: Ag far as I am
concerned, T hope you will permit me
some more {ime during amendment
stage.

MR. DEPUTY-SPEAKER: Your five
minutes’ time will be over.

SHRI B. V. NAIK: I am only tryisg
to make a general point. We have
been insisting that the public sectors
too should be brought in for g discus-
sion in some form or other. Thia is
the latest one that I got from no less
a person than Shri Limaye. We are
now able to discuss the functioning
of the National Textiie Corporstion—
cme of the public gector undertakings.
I think this came into existence three
years ago.

I hope that the public undertakings
will be discussed in some form or
other. Therefore, what I wuuld urge
is this. Government, I think has two
minde as to what js to be done about
the sugar industry Then if you are
thinking of the concept of a State
public sector since it is not only 103
mills there are many hills taken
over in Karnataka and other States
and if you think the top heavy Indus.
trial Development Ministry is enable
to manage these undertakings why
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don't you give them to the State
public sector.

SHRI P. M. MEHTA (Bhavnagar):
Mr. Deputy Speaker, Sir, 1 support
this Bill. As you know the cotton tex-
tile industry is onc of the oldest in-
dustry in this counfty and when the
situation arose (o take over these sick
textile mills because of the mis-ma-
nagement of the privale sector the
mills were closed down and workers
were thrown out and their earned
wages were not paid.  Therefore,
Government reluctantly after a long
time decided to take over these mills
under this Act. It is good they have
taken over. 1 appreciate they have
declared the principle of nationalising
sick mills but the nationalisation is
an instrument. It is not an end. By
nationalisation you would not be able
to achieve the objective of higher pro-
duction; reduction of grievances of the
employees and other amenities to the
workers and availability of cloth at a
cheaper rate to the consumers. If
you want to achieve these objectives
you have to raise efficiency.

At present the concerned Ministry
is very indifferent and inefficient in
dealing with the textile mills which
are taken over by the national Textile
Corporation and which are running
under the authorised control of the
State Textile Corporations,

I want to give an example about
the indifference of this Ministry to
the problem of textile mills taken
over by the Textile Corpuration, Tex-
file unit of Mahalaxmi Mill is taken
over by the Textile Corpnraticn. That
Mill hag a unit of the Art Silk Weav-
ing. The looms in this ynit remain
idle because they have not taken the
decision to run the artificial =silk
weaving looms. These looms are idle
since Jong. The Gujarat Textils
Corporation made a proposal to
your Ministry that kindly permit
the transfer of these looms to
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another company of Ahmedabad so
that they can get money and pay the
legitimate dues of the workers. This
thing is guing on for more than a year,
But the Ministry has noi come to any
decision ond  the workers are not
getung their carned wages of earned
dues. This is the efficiency of this
Minisf1y, If these mills are taken over
and nationalried, but at the same time
the efficiency is not raised, how is the
problem pgomng to be solved?

Thercfore, 1 pointedly draw the at-
tention of the hon. Minister 30 that
he may immediately look into this
ptoblem which I have mentioned just
now and render justice to the workers
of that mill.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Sir, we have
talked of taking over and nationalisa-
tion, I personally fcel that it is a step
towards the right direction, and Gov-
ernment will certainly do well by
nationalising all these sick mills. But
as a trade unionist, I feel that whether
vou take it over or you nationalise it,
unless you have good management
and good industrial relations, it is not
a step towards an egalitarian society.
We know how Mr. K. P. Tripathi whe
wag heading one important organisa-
tion, namely this corporation, had to
leave the organigation because there
was no cooperation from the buream-
crats and technocrats who manned
this organisation. This happened to
one of the most reputed, seasoned and
experienced trade unionistg of thie
country. It may happen to any other
public man who comes to head this
arganisation.
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Unless we have management cadre
fo man these organisations, it is of no
use. 1 do not like the idea of the IAS
and other officers or technocrats man-
ning these things. 1 would ask Gov-
ernment why they should not pick up
important persons with public career,
with a record or tradition of sacrifice
and a spirit of good-wifl to man all
these organisationg or to be heads of
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these organications? We can give
them training and put them
under management training and

train them how to organise such units
on socialistic lines. If that could be
done, that would definitely he a step
in the gool direction. Otherwise,
whether we take over the mills or
nationalise ithem, it 1s mnot going to
add a feather to the c@p of cur hon
Minister.

Duning this session, 1 must admit
that Government have introduced
many Bills intended to save the future
economic life of our country, and our
Prime Minister hag done such a good
job by introducing these measures
one after the other, and thig is the last
one till today

AN HON MEMBER: Which are the
other Bulls”

SHRI SHYAM SUNDER MOHA-
PATRA' We have a knack of drafting
people fiom the private sector to pub-
lic sector undertakings and to Minis-
tries of the Government. [ do not
know what experience they have or
what tradition they have or what past
they have or what careers they have
for manning the public sector?
When they have been manning the
private sector, how can they come to
man public sector undertakings and
manage them? I suggest thaf we must
have a new look, a new vista of a
wide perspective in this line, and then
only we can change such things.

One hon. Member who had spoken
earlier hag said that there should be
no compensation paid 1 certainly
agree, We said durinp Gandhipi'’s 1ime
that there should be no compensation
to the zamindars and no compensation
to the princes. It is a psychological
factor which is involved in all such
things. Why should we compensate
for taking over or nationalising all
these sick mills? These persons in
the private sector, these tycoons had
sucked our blood and have made the
country poor, in fact poorer and
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poorer; are we going fo compensate
them for all the depreciation that they
have done? -
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MR. DEPUTY-SPEAKER: That will
come whrn we take up the Bill for
nationalisation

SHRI SHYAM SUNDER MOHA-
PATRA* Thi. s for tuking over,
althousgh natienahisation 1s 1e0berent

it So thys taking over i. definitely
a gool sirp

SHRI SOMNATH CHATTERJEE
(Burdwan): Why can Governmont
not make up their mind”

SHRI SIIYAM SUNDER MOHA-
PATRA- Government have already
made up their ming as has been said
already bv the hon  Minister.
Nationahsation i{s inherrent

I shall econclude wmy speech with
this suggestion that we must have a
management cadre from among the
public men with sacrifice, whether
they belong to our par‘y or 1o the
Opposition, who can really head such
organigrations,
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SHRI K SURYANARAYANZ
(Eluru): Mr Chanman, Sir, whili
supporting this Bill, I would like %«
know trom the Government, befor
they take over all these 103 sick tex:
tile mills, what are the dues to ths
labourers Sir, Government ig dotng
this on the pretext, to save labou
and to maintain industriegs in g pro
per way in the interest of the country
Wny should not they take over othe
industries also? When there is !
lscuna and when—whatever ™y
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‘friend from Tami] Nadu may say—
there are no sufficlent funds with the
State Governments, why shoulg ibey
not take over other industries also,
in the interest of the people? 1
would like to give one instance, I do
not want to divert from this subject
of textile industry to sugar industry.
But, there is one mill in my const:-
tuency, called the Sivakami DMills.
This was being managed by g mill
owner from Madurai. He comes
from Madurai; he ig a crorepali. He
has knocked away all the money.
During the last two or three years,
this mill hag not been working. This
is a very small mill. Sir, they owe
nearly Rs. 10 to Rs. 15 lakhs to the
farmers and Rs. 5 lakhs to the wor-
kers. Why ig the Government hes:-
tating? They have sold away their
sugar. It geems, Government is only
interested in getling their excise
duties. I would like to know, in what
way, they have the interest of the
textile labour? Sir, the other day,
we passed the Land Reforms Act.
Why don’t you come forward with
such measures, extending thig pattern
to other industries? <You are denying
the poor man's money. Sir, we all
agree that 80 per cent of our people
are agricultural labourers. Agricul-
tural labourer is the main producer.
Here, I would like to refer to what
Mr. Rajagopalachari did when he was
Chief Minister of Madras. He brought
forwargd the Debt Relief Bill. This
was brought forward mainly to
benefit the small debtors and small
labourers, Under the provisions of this
Bill, if a person has paid interest
which exceeds the principal amount,
there is no necessity for him o re-
pey the amount.

Sir, my submission is, we should
naticnalise all industries. Otherwise,
people will not have any confldence
in the Government. We are passing
so many laws. Sir, we gre still hav-
ing confidence in the Government,
3ed by Shrimati Indira Gandhi; neople
“have faith in the principles of socia-
Hsm, ‘Garibi Hatao’ ete. Don't try to
vdeceive the people.
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‘We should resort to pationalisatioa,
at least so far ag these sick millg are
concerned. Let ug take the case of
sugar mills in UP. They have no
muney. You have taken this gtep,
which is not in the interest of the
country, in my opinion, not in the
interest of the grower and not in the
interest of the labour. Sir, I would
appcal to the hon. Deputy Minister,
and through him, to the Government
and my party, particularly. Nationa-
lisation 15 the only way. There is no
necessity to pay compensation, over
and above their iuvestments after
paying dividend etc.

Sir, we have ubolished managing
agency. But, managing agency sys-
tem exists in some other furm. Out-
side persons and other iclatives are
being taken in the name of adminis-
trative agents ete. They have s
many ways to evade the law. Theoe
persons exist only in books. We
should take steps to see that such
malpractices are put an end to.

Sir, if we want that our couniry
gshould develop industrially and ihat
our people should be satisfied, then,
we should take care of the interesis
of consumers, producers and labou-
rers who are the three proprietors of
the industrial sector. We should na-
tionzlise all the industries. Then only,
we will be able to satisfy the people.
There is no necessity to wait.

SHRI CHAPALENDU BHATTA-
CHARYYA (Giridih): Sir, it is
agreed and I think the minister said
ag much, that the extension of time
for thig {ake-over is g prelude t{o na=
tionalisation. This point{ has heen
raised before and I underline it agamn
that unless you nationalise these gick
mills, you cannot reully re-aquin
them with uptodate machinery aund
make the necessary impact on textile
production, export potential and
salisfying our internal demands 1If
you are saddled with these 103 sick
mills, they will be 103 white ele-
phants round the neck of the National
Textile Corporation and the State
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corperations. You know how inspec-
tors were induced to declure going
sick mills as junk and they were g4l
us strap and a large profit was made.
That iz past hitory Thy poiut s,
nationalisation would be a bioken
reed unless jou solve the problem of
the influence of the piivate seclor
upon the public sector teatile mills.
The problem ic ever present and 1s
a devious onc. They will try to ensure
that these taken-over sick milly al-
ways remain sick, till the people pget
sick of taking over private sccum
mills.

For developing an attack on hign
prices, we have to think of g uniform
Policy about priceg of textile cloth sll
over India, Similarly the sectoral 1m-
balances and variations of wag?
scales and prices in Textile Indust:y
have fuelleq the inflationary pressure
in India. We must moderate it. High
price of cloth in its turn has affected
the peasants and resulted in demand
for higher prices of food, becauss =t
one point cloth became very impor-
tant in people’s budget. Now food is
the very important element in the
working clasg budget. Although tnis
Bill geems very simple, it cuts very
deep. When we are going to extend
the time, we have to consider all
these factors and make these 103 tex-
tile mills 3 launching pad by which
you can reverse the present situa-
tion of high prices for the betler, so
far ag textiles and cloth is concerned.
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SHRI ~ NATWARLAL PATEL

(Mehsana): Mr. Chairman, Sir, I am
very happy for getting an opportumty

to speak at this stage. I support the
Bill

I am very happy that the hon.
Memberg from this side, majority of
them, have also supported the Bill.

After taking over 103 mills, 1
understand. the Government of India
has taken a very bold step in the
interest of labourers of this country
According to me, the step of the Gov-
ernment ig absolutely labour-oriented
step. What was the position of
labourers before all these mills were
taken over? After taking over of the
103 mills, the management of these
units ig absolutely satisfactory. Not
only that The labourers, the wor-
kers, working in these uniis are also
satisfied as they are getting their
salaries regularly: they are getting
bonus and other things regularly.
There is no threat before them that
thev will be deprived of their jobs in
future.

I understand, the Government is
very keep to nationalise all these
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mills. I would like to urge upon the
hon. Mcmbers, specially, on this side
that this nationalisation problem
cannot be solved overnight. There
are y lot of difficulties in the way of
the Government. After all, when tne
Governmen{ has {o nationalisp the
units, it will be a matler of assess-
ment, machinery and other things.
There are some other financial prob-
lems also. All the units must be
nationalised as early as possible. This
Bill hag been brought before the
House at the most right time. Other-
wise, this would have created a ot of
difficultieg in the way of the Govern-
ment.

One thing more. So far as some
people in this country are concerred,
they are every day creating a climate
of take-over, take-over, nothing else.
So far as textile industry is concern-
ed. one should not say like that, Ac-
cording to me, the Government is
determined to take over almost all the
textile units in the country. This is
the policy of the Government. accord-
ing to me. But it is not very easy to
nationalise everything. It is very
easy to nationalise something but,
afler taking it over, it is very diffi-
cult to manage it. So, it is not very
easy to nationalise all the textile units
in the country at one time. T know,
some hon. Members on thig side insist
on taking over something but, after
take-over, they will say that we are
unable to manage it. They speak
toth-ways at a time. Therefore, 1
would urge upon the Government and
the lon. Minister to be very alert
pbout such people. After nationalisa-
tion, they criticise the Government
Sc, you must nationalise it when you
want it in the interest of the workers,
in the interest of the country. without
tny delay.

o yew wr wgTw ()
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arnfey, sarfa §i saeae) #
uw afafr @ a7 A faaw e
W wW R A wwga B faa ¥
qnd ¥ fyear &ifwg, afe ag amew
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gt WY f saehy & AW P @
fir Tt wogw wfer Agme & e
w9 e wror ot fad s
oY & 37 & wlwin wE § s @ §
STedz faet aret & qETaw O o &
TAMET FAT T & 1 Frhr fae F wowgd
't a7 T o @ Pw far oF
WTRIAT FTAT T2 F. FH AT 027 @)
& =g g f5 w9 o1 W AT w9
agt A &, wrgAz faet 97 O FQ
&, st o faer o7 ot s Avfad
aga oY faey 7 AgIT Y ST ¥ AT
T} | OF A7 1 9wy & e ogw
Ayme fardd. e qwd T
oY Pt WY & AT & & I oA A
@ &1 7 fag v frdew & fF Wi
wh yaey # qgarfar foed g §
wagd ® ot fgem R, 9 A
fa¥, g7+ wifad= wvz 1 dar @9y
qC FHT gV 1 7 A wTA WY A
ferei ax wm &, < 9T ot S At

st fmstgmauwrﬂ aarafa

. .

ot ngf‘mi sl sEiEa, @d
g fr w1 A7) AwaT a7 §
SIYET LI [IATTT 74T HEar g—
gz fam Aasie W Toreg W 2, AT ®
Fra¥e Fart ¥ A 57 serr 0y EEm
ook HAC AT AT T AT 15-
17 /0 & 477 I70 [

ME. CHAIRMAN: Let him reply.

Then I shall see whether he mtsses

any point.

ot Fyarsigmmy ey : ol
MR ES evge b A &
| ¥o ot o & el assii o afigar
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g N fman §aw &
&7 AT A Afqardy Awac @, WY
Fiv fodt gewar & @ wwAw
wEwY 7 gfrs v & A F Afrandt
HETL B—=7d 102 ZFaerz~ faAT &7
AMANIT AT &7Ar | 3F 74 2 {5 o
9 W T2 A7AT § [AAT. O
g7 afaq xr 4v5 o7 foor war
g T B TmaAz v A Ry T §
TRg qA g afss g EE E AN
&7 3t agfamrdl g # 7ad IR gred
% Aaw mwfaa daa & cfawes
{Far &4

Feg & QA | FamT s Y §
T Aw & 0% At gx oo B
qawe & o9 3ve garer fear mor
¢, famar avw o faw & wpee A
¥ ¥ A 37 & wwmw & Famwr A
whws Rty a 159
HRAAT AT A AVAAZIVA AT HAr
wave orfady gurdy A arfey, fea
fer ™ W AnAEEe FAT
wifgd, % dqwergw 2. wue gorwdy
@y % qavag fard § 1 -
d7 awEw, ¥ @ I & weeT Afaa
T T WUAT A7 FEAT AZATE |

‘wa gm gma & dfer @
T A B T § AY 0% TGT TAFE
1T TR T F T E, 77 Feq A w@w
2T figo T §TE AT T AT
o, o & 7t eFdiR g fr g
103 fa+i & SwmargTaf ¥ AET,
IAFT AT gz feat {4 15 /7 § A
®7 9T AY 2 Wid A FAFTdT ) &
qZT WA & Arg AT TAr qTEAT
g Fr 1969 @ 1972 a% g7 79 Img-
agw farw, gofzaw gamode qw
YpRwr gR ¥ gy fag 1972
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[=fr fomreigam wrard)

q gav 46 fqa-faen mizds & 729
fag | fam 747 ga7 37 fasg F I
v T 9T 7 7ET 2 AT A=
7% aifgdt ot 5 mfeiedt g7 g6
ANAAIEE FAT F | wieTq F AW
F A% fa7 wmy 97 w0 2y 97 0w
faa zivat faw 7% agr feommT za7 0
TT N WA, 1973 F 59
FFT Fz aedz fufssdl e WA
T & ama a1 | S Ixgergm faw A
w$ off gawy g fafasdy 3= < o4
WX FIforer HT @Y A fp 39 g §
FAH AATAIGAAT FTHT T £ TIH]
qu FT | HEU-ATH, 1973 ¥ Fwa
Zagerzd  FToRwT; fawar  dEa
qidr fasw ot fafasy ars goefmaa
SAAUHE FI TFABT FT FAT TUT |
fafv<t o goefgae Igagde &y
fam ag7 ®@d A, 1973 H TAGIT
guT SHT A% A TR AH FIW IGAT AT
o AmaaTEINT #7 ST ZAA FigadH
TR IFE AR TR A
fag gust oFew I ey 1 o
Ay & AT oft gosedy &Y AwaeTET
FLA AT A g I HAET AT A1A-
fafeds #1 o= amar # 36N 39
|qAT AT g, gafaaa F w1a 37 A
3 fa7 facw &1 g9 AUAATET FET
AR &, FTwT awa w2t o & g
fam wretAat § =-ET 2 A 1 gF
‘faat § ¥ 6 fasl ¥ 2-wrEv fimr—
3 1 gftw AE ¥ 7T 3 # qeafaw
FEFET F——2 FT TALEATT FTERIE
A AT 1 B AT EERE T
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st famalegarr wear<t : & o9
FT @I E | 77 =-aved fas ¥ foeg &Y
1972 ¥ 1 6 fueg =Y f 2ard )
fom frea ¥ fag Tos T x3amss gfm
FIE 7T FEFES T I o7 T faew &
& wirmy A AdEIT 27 a%w A
& fm w7 7o RIS T 9 7 fAa

R, Z5 TAE YR ET T EET R
i ovd % Mo oY fre =S e m R
T ol A et wrEe oA
AT WT 3O WL BT AE q 4T AN
Stqr 7% 0% @ #71 gF NF T 0 @9
faa o Arrgz #% FSaer a97 (Hoga
& W & HOT 0T TAT 47 1 70T 37 e
¥ aFe H AR ) 0T T AT AT AT I
qUEH AT qEEAfAE B AEF F
ArerEdua &1 A # g @9 3w
w7 A, wiEdvr oy #Y e
WEE & aEY gHy 1 g ST 3
¥ wdyza A safafrdy Sy Ty 9
A T AT | TF R AT Lad AFaT
¥ ag ot 7 & wisAw & a@r @
dY ATAATEIAT T AN AT AGN
A | ATAAETAT w7 AfEAFE A
#g w9 38 fau @l o 7% aite 39
T aF waeq Ay aufafad, ard
#Y w1ér1 03 faely 77 7w 7Y Y arf
At | (ewEEvA) AT I9Ar A% ¥ EH
FY a8 wisaeg a1 727 W ogfmma
& YT 9T ZA Y AT FY AT FT A
Za¥d Y 2 arfe vs FereT o T od o
g o wadfaa =g ¥ Ta ¥ $9
T AT R, S wdis w@ifgw g fF
ST FTH TS FT EWT &, AT ADT A

T AT § IAH &0 g1 A1feY, IaH
3 TN wr wnfEw O SR a8 AW

SHRI SOMNATH CHATTERJEE
t {Burdwan): Were those stay orders
~obtained before or after the amend-
«ment of the Constitution which have
#wide powers to take over?

e & fr AoeTESEE S GEETIAT
T LA § I FTH T Tear FAT Y
TEY ] T Y fge F S TAAT
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¥ fg, aw Tt ¥ TR q®o TqWo
AT g o gy gt §, gk I
Foreat it o ey et &, wok oA
fer ®Y wr Agey 7Y w8, & 3T
gofeaa & @9 o gAY wrafas
g F1 qyfaaA ¥ A T femr
Frear g fr ady faen & wffom, o
6 faet Y ofr wffow | 799 ¥ A

| 103 fo 1§71 wiza 9 afafads

WO 2 A 2, W7 sraAvfaw (afaeev
wfeya a7 &z q  THr W 7,
HAE F LAY F75 HUA T ANTATEAGH
w1 faet wgregaw g @y Atfewy @ faur
2 ) o §v 7 3 Foreriaw & fae
Yo @ w@m 1 qE W & s ww
AT AEAT E | 4€ OF v waw &
iRy 3 reen g e f e
WY FY v opaEy o7 fr 15 e Ay
& grr st WA @, woh o e Ay
Wy whr g1 A §, wniew g wwar §
=i o & wrET S wowr w
& 7T wwr WA §, T AEA @ W
WIH 15 @9 & T g oofy ot @
A welr g1 A & wrowy waftr frer
wrg g e o S F, v qvw F
103 Twgeres fast & FwremdowT w1
fawr 3w W w1 ANfer fear o qwr @
oY g fawr qw @)

o e &7 oz oo e, oo e
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fow gfra st o g fore e
Ao & fawr 97 agE w6 |
AR & a7y I 79 o7 v A 97
Tza oot Wfgw | 7 W gT wwfaer
" & fs7 =naa 11 Taen frar
TAF T TITT R GEETOENT |
TrTre fsm gt oS 7 faw
AT 9 A Tad F U9 e &1
FULEY AT WIT TIRT I TH A%
1 wf T, WA /T 0E q6T
1T AIZ7 FVAZT 5 faer a1 oy |

W AT S a9 § ffr Agw W
wirw 50 g 5 3w far e s

o vy fewd (wiwr) weaw, gy,
[T T AT TF WA T W @A
OF AT X WAE F AT q9w QL
R X fF w3y w9 AT FT SRR
faen fe g fadas o+ ww 9w
E1T 9T T W AE H TE g i
st g A & o EW & oy e
70 wgrA ¥ ¥Egw W g v faw
¥ yrregHafu & a1 ¥ 37 € S
w N wifed Wit wror s ¥ wa §
fr ooy femite s o ¢ e gw
fait & s Heiee & %Y wiET qear
giww faw sy gan P A &
afewrd & T FR F7 o o T
i fear )

SHRI SOMNATH CHATTERJEE:

¥ wga o T oY AvESEE & WY
¥ ot P e
- Avendeive w1 faw e w01 99 T

When we had moved the amend=-
ments they were rejected but the
same amendments were brought by

wifae wher gar fe werfaer G
Tl & fr wgewm 2T wfRy, wdY
¥ wifgg av I =fgy o Fwer A
wfgg ! et & aw i
T W SO §Y, A W W dQw @
Fwnkwy few ¥ o oWl it &

the Government agamn.

wtay fmty : TR A wg @Y
W N7 Fexarhr § wy fear v
g oifa W g AEw WY
fewma il & W ¥ oow @
o & fiew iy § @ wvvhe ggwey
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Wi a7 e &Y A7 qTT % | Wi
& FgaT wEATE i greewAAtT & At
T 97 faan #7 o e faw Ay
A F1afam | gw A @ fr o
qffarst ¥R § it e T
v gmr & s o7 faw favaw @
o s A 2 A & afew wes A
g1

wa A ATIWIAAOE AAH
&I 1Y TR A SAMAT AT K
& a1 v g Wi A v @ fE @b
AFAT R AR TATE ) H9 FA o7
WAz 91 AT fey wrea o e
¥fer 77 T SETE @ AT ARA |
7 @fwg JfeT 7 Fgar e g fF w
AMHATTT YA & AT THY AT A 3A
fort ®Y AT AT I F agT 20 &
s T e 1 fdr ofreA
Lacilauim

arr @17 war T ¥ faew ) 7@
W gaa g & fee g1 wa o few
frew fomr 734 &, fad fas o7 gt
¢ 7 afyr swrdmTd Wiy W
gz & W 7 faq oe st
ot FrrTET IR § 1 e s ST
are fas wTA AT E ) W Oy wRRR
faw 4y ? 1965 7 IH FFAT A1 TATH
& @ 9, §A7 AN § T 00 & AR
AT ¥ WG ¥ | afET e A

=87

aarafs agra 7o asw Tufager )

st vy fomg . § 78 AT 7 @A
9ire 2oy Wy g i wna T T @
oy wa fogr dare gY ot @ A g
fer Az gam Ay i s fae
Y foar e § | WG K FEEAT O
foufond § 7 sty o, e Wt
dYee wrder ¥ sy wL g §, W
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w1 & e wiweT g
w3 7o frefy werelt w7 et Aonie
g & wrir gy o ¥ Ay fear oy
wrAraa Ty 257 () ¥
qET AT B AT TN T, TALTIA
7 sefar7 ¥ | e T AR TR FA)
wav 7HT qr fedr o e e e
favar Swa av frafey &t fAd sdT
ar e anfr Y 7 53 wfa v
T7E T SR HOFAT

SHRI VAYALAR RAVI (Chira-
y.nk1) You can only take over sk
mills

Wy ay fnd L (m o dTETE 7

& A sYafex aar MAT QA F7ETVE |
giwr fawr ferw @t @l & 1 Ffear
& AT & F1EYC e forn g wrely
&1 103 fralt &1 s e  rfow
1T ¥ 90 W 6 ag e A
famitﬂ,qmtiirmwehnaﬂ&
s feTem 1 w1 WA 7 far
3 ot @ #r aog ¥ 7w gER)
cAfad qw few frew i oo soeh
TE S | WY G AR SR QR
¥ wiwwe §, a0 W9 IAW T-
e @ A | F e T aE Ay
faria w27 & 7 FoeTT WK At ¥
# | v T B § f Ee
& FrErd TN ¥ g dET aney
o A . N & oY wver e wrafEEn
£ T Awa T v T R
w19 AiT gAY e dwar W
R fr wr v T g W
o W17 dro & art ¥ wq firriw &
o ) sy F Ak gl AR
w1 o TrITEw Qdvirden § 1 @Y Qe
mve #o faw g wwdr §, WP
mmm;&mg.m
o wrerfivdt st fee worvv e
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war g1 & wordw o frdw st
g, farer wr it o< 7 wofag i fer
w ¥ g frdaw ¥ ar wfgd av )
QW ¥ T T TEy, W
o gen 1 fewaw w0 = g 2,
e dwe ¥ @ I qh @
% o orave 7 faar | W gafen
i % & g g § e ser v &
wgw & org B wfgec g A E T W
I g, I W ) W
#ifad ot v 9% faw faer a9 Ay A
& 7Y sy

MR. CHAIRMAN: The questions is:

“This House disapproves of the
Industries (Development and Re-
gulution) Amendment Ordinance,
1974 (Ordmance No. g of 1974) pro-
n.ulgated by the President on the
29th June, 1974."

The motion was negatived.
MR. CHAIRMAN: The questinn is:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, as passed by
Rajyva Sabha, be taken into consi-
deration”.

The motion was adopted.

MR. CHAIRMAN: W¢ shall now
take up the clause-by clause consi-
deration.

Clause 2

MR. CHAIRMAN: There is an
amendment to clause 2. Is Shn B.

V. Naik moving his amendment 1o
this clause?

SHRI ZIAUR RAHMAN ANSARL:
I do not think there is any necessity.
becauge the assessment has already
been done.

SHRI B. V. NAIK: The hon. Minis-
ter is asking me a question, I think.

Ordin, & Amdt. Bill

I shall not move it provided he
answers my dqueries,

MHK. CHAIRMAN: The hon. Mem-
ber should make up his mind. In
v evw of the reply that the hon Mims-
tv; hags Just given, is the hon. Mem-
her moving his amendment? For, that
slage may not eome at all since he
15 going to move for nationalisstion
tight 1n this session. I think it is
t cenuse of some apprehension that he
has tabled his amendment, but I tnink
he need not be afraid op that score.

PROF. MADHU DANDAVATE
(Rajapur): His Majesty's amendments
are always to be withdrawn!

SHRI B. V. NAIK: 1 beg to move:

Page 1. line 8,—
for “twelve years”' substitute—

‘ “4welve years or till the iomple-
tiorn of assessment of assets and
Liahilities whichevey ig later” ' (1)

A3 you were good enough to point
cut, th1s amendment may not be of
any consequence, since as thz hon.
Minister has said it has been decided
to nationalise these in the course of
this year I presume naturally the
assessment is confined mainly to  the
payment of compensation or amount
as defined 1n the Constitution. Gov-
ernment are anxious to evaluats the
assets and liabilities naturally with
the intention to arrive at the correct
amount as they have done for instance
in the case of coal, coking coal etc.

So if that is the problem, tuat
would be the only reason why you
have come forward with g request for
exteugion, if you are going to pay a
nominal amount of Re. 1 and If at the
end of the payment of a aominal
amoun{ of Re. 1, the total amount of
assets minus the total amount of lia-
hilities was going to land you n o
corporate dead loss in all these 108
mills, then you have to think twice
hecause you are going to commit Par=
liament and the Government it yom
arc taking a pet worth which is nega-
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tive, With due deference to many of
us who are anxious for nationalisa-
tion, let me say that pationalisation is
not an end in itself. If it 1s an end
in jtself, we are living in a fool’s
paradise. The essence of any public
sector undertaking or nationalised
unit ir management. Will the hon.
Minister tell in the last 15 years start-
ing with Modern Mills which is in tne
hon, Chairman’s home town, frum
1859 {ill now. what was in essence the
difference between a nationahsed
undertaking and an undertahmg

which we had taken over? You.
management was there.
SHRI S. M. BANERJEE: Why

dont you put a starred question?

MR. CHAIRMAN: Please coalire
yourself to your amendment and nul
go intc the wider questien of  the
policy of nationalisation. That we will
discuss when the Bill comes  Yuour
amendment says ‘12 year or uil the
completion of the assessment of assels
and liabilities whichever is later’
Yuu were not present when e was
1epiying. He said that the asscs -
ment in relation to all the 103 mills
is complete and that is why ihey are
ready with the Bill relating to na-
tionalisation. So even that point Yyru
want to raise will pot amse.  You
need not speak on general policy.

SHRI B. V. NAIK: This amendment
becomes redundant in case it 1s goInNg
to be nationalisation.

MR. CHAIRMAN: He hay sad it
They are bringing the Bill in this
very session.

SHRI B. V. NAIK: 1 am quite sure
you have also gone through the stale-
ment of objects and reasons in whicn
they have stated that eventually, ...

MR, CHAIRMAN: That eventuality
ig very near in thig session self.

SHRI B. V. NAIK: If you are going
to say that you are going 1o nationa-
lise them and the assessment of asscts
ang liabilities ig all complete....
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SHRI ZIAUR RAHMAN ANSARE
I have already said it.

SHKI S. M. BANERJEE: On a cla-
rilication. He said it is stated i the
staieruent o! objects and reasong and
o on. In our copy it is not tnere.
Qur copy says ‘As passed by the
Rajya Sabha’. There is no statement
of ubjects and reasonsg in this.

SHRI B. V. NAIK: Before I reply
to Shry Banerjee, may I know if the
hon. Muister has really presenied us
with a surprise? There is the slate-
ment of 15th July 1974 wherein ke
haus stuted. ‘This wurk could not be
completed 1 time ty enact legisla-
tion for nattonalisation before the
expiry of the said period of 15 years
in certain cases’ Between 15th July
1974 and 28th August 1974, I presume
you have completed the evaluation,
which had not been done during the
lust 15 years ‘Thunk you, Sir, for this
Lrstronee

On the advice of the Chairman, 1
withdraw my amendment.

MK, CIIAIRMAN: Is ) the pleasure
of the Mouse thay the amendment by
Shri B V. Nuik be withdrawn?

110N. MEMBERS. Ycs.

Amendment No. 1 leave,

withdrawn.

was, by

MR. CHAIRMAN:
tign is:

Now the ques-

wihat Clause 2 siand part of the
PRill"

The motion wag adopted.
Clanuse 2 was added to the Bill,

MR. CHAIRMAN: Now, we shall
tuke up Clause 3. There are no
amendments. The question is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
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MR. CHAIRMAN: No, we shal] take
up Clause 1, the Enacting Formula
and the Title.

The questioy is

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The mition wus adopted.

Clause 1, the Enacling Formula and
the Title were added to the Bill.

SHRI ZIAUR RAHMAN ANSARI.
Sir, I beg to move:
That the bil] be bassl.

MR. CHAIRMAN: Motion moved
“That the Bill be passed”.
SHRI SOMNATH (HATTERJEE

(Burdwan): Sir, so fat as the suppo-
sed underlying objective ot the Bill to
give more breathing tune to this Gov-
ernment to decide about nationalisa-
tion of these supposed sick  tentile
undertakings is conceincd, we have
supported 1. There 18 no  question
about it. But, I would lhke to point
oui this

The Industries (Deyelopment and
Regulativn) Act. 1951, does not deal
only with textile undertakings, This
Act applies Lo several industries. Now,
Sir, what 15 happenming 1o the laws of
this country? For the purpose of giv-
ing an explanation or trying to shield
your inefficieney during the  last 15

sars, vou are choneing an Act wheeh
has general upplication: not only in
regard to tbhe siwk textile mills. Sir
kindly see thc misleading impressiou,
I am very sorry to say, which is inten-
ded to be given. These 46 undertak-
ings which have been taken over and
mentioned in this statement justify-
ing the issuance of the Ordinance,
have not becn taken over under this
Act. They have been taken over under
a completely different legislation alto-
gether. They have been tagged on
here with a view to give an improcs-
sion that in regard to those which
were taken over ipn 1972, they did

(Dev. & Reg.) Amdt.
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not have sufficient time to consider,
and therefore, this Industries (Deve-
lvpment and Regulation) Aect, 1951.
should be amended. I would like to
emphasise this. The law as it stands
toduav, until this amendment process
1s aver, gave 15 yearg time to the Gov-
ernment to remain In @ management.
Now, Sir. 1s it believable that 15 years
time was taken only for evaluating
the assets and liabilities? It is ridicu~
lous admission: jt is such a hopeless
admission of their complete bankrupt-
cv aud failure that they have come
out with a proposal like this and it is
really shameful. You should apply
your mind and try to come out with
some sort of a plausible explanation
which will convince the Members of
this House and other people outside.
You sav that for the purpose of evalu-
atinn, 15 years time has heen taken.
Now. Sir, when wasg the decision for
natwonalisatinon taken for the first time?

MR. CHAIRMAN: 1972

SHRI SOMNATH CHATTERJEE:
Therefore, Sir, frum 1959 to 1872, what
was being done?

294

SHRI ZIAUR RAHMAN ANSARI: 1
There was no decision for nationalisa-
tion.

18060 hrs

SHRI SOMNATH CHATTERJEE:
Until and unless thev decide to na-
tunnalise, they go on managing the
mills, undetakings, under the Indus-
tries (Development and Regulation)
Adt, 1951, Is that the intention of the
Government? Therefore. from 1959
onwards, pending a possible decision
13 years hence, they are in manage-
ment. Not that I am against nation-
ahsation, We are strongly support-
ing nationalisation; we are urging the
Government to nationalise, not only to
nationalise the so called sick [ndus-
tries, some of whom have become sick
under your management, but we are
also calling upon you to reaffirm to
the country that you will nationalise
the entire textile industry. We know
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of inetances. 1 know of India Fan
Works, one of the leading engineering
concerns in this country. When the
Government took it over, within three
years, the liability increased by cent
per cent. because of your wonderful
management. 3000  workers lost
their jobs and during government
management, the company weni into
liquidation.

395

Therefore, you nationalise it and
do not give these specious pleas which
are nothing but a shameless admission
of your inefficiency. Take over the
entire industry and nationalise 1t.
These mills have been under govern-
ment management for 12 to 13 years.
Who were preparing the balance
sheets of thesc companies? The audi-
tors appointed by government must
have been doing it, Then what was
the difficulty in evaluating the assets
and liabilities? For what purpose are
you talking of evaluation of assets and
liabilities? Are you going to fix the
amount of compensation on the basis
of gross assets or net assets? Then
what was the point in amending the
Constitution replacing the word
“compensation” by “amount”, the ade-
quacy of which cannot be gonc into
by the courts? Does the ministry know
what is the recent decision of the
Supreme Court about compensation?
What is standing in the way of evalu-
ating the net assets if they have pre-
pared the balance sheets properly all
these years? Is the Government saying
10 the old management that it wanll
be compensated to the full extent of
gross assets? If you are going to pay
cent per cent compensation, what is
the good of this amendment? Is this
the attitude of the Government? The
real thing is they cannot make up
their minds. They do not wish to tro-
uble some of their friends in the so-
called affluent textile undertakings.
You want to give some benefits to
some persons who have mismanaged
the undertakings. Give them, but
don't give them the beneflts which
they do nut deserve.
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SHRI P. M. MEHTA: Sir. the sick
mills which are taken over under
this Act are old units and after depre-
ciation, the assets are practically nil.
The consumers have repaid the autho-
rised capital long back. Therefore,
the question of compensation should
arise. Therefore, they should not take
long time to nationalise all these sick
mills.

This Ministry iy not cooperating
with the Textile Corporation and the
Ministry ss not taking decisions prom-
ptly to riake the Corporation work
efliciently Repgarding the art silk
looms, I have urge the Minister to
tuke u derision about the running of
art silk fooms or they should allow
them to transfer or sell to other com-
panies.

5@ Y vmEarc wment (M) :
ag 91 wafg Fer &1 faer & THeT B
ARGH F7 718 | HAT AZET 7 WTHT-
a7 faar § fo oot /9 & onfs A
fraes ax aay fegr mav & A 103
drre waer frAt & nefvreTw ¥
reg i e qz AW &9 | W19 ¥
Y 103 W WHTFI FAT AR

Yy wfea & wgar A § fooag

frard agft o @ @ 9w o el

ardt maeqy et AT A% ag N

my | A F 103 o fae & fame

Y AFEI F6 , FF 51 g fAw

e @t et | sty & amar

fF w19 el Fqgr ORI Q@
TEEEIN $T § W T T w1 faw
a1 103 fae) T WMATET ¥
W ¥ e w1 e AEY ERT ) WA
waT W A oy A ¥ Ew, g
Y oft v O AwE, orard o
wqET JUIT F Iy @) § vHE) Wy oy
T et o wry ey e i T
FToy 57§ |} o« o oy Qe Al §%
aft Al ¥ aw aw gwear w wfed
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Ashdown Co, Litd,

frare ady dvm 1 79 AR § wEaT g
f® ¥ avg =1 f@daw w0 9@ )

Praa ot 7 $ve Y o7 2 B 00AT
W {5 WY GE A | AAA 9T
o e gy WA # Wi fw e
IEAY AEGATIIATE | & AT TAK AT
sfeamas 7Y 2 1 W 9oy afy oA/
W A | Wk OF qF 92 afz v
femmy aver SwT 2 1 A A A T A
¢ AT AL T TV T AT 61 A
R ¥, =0T i owiAvaT Gar #rI 2
ag 4 ady e ofza

gw oAwm &: afitm ¥ W
T AT & ) wrrET (Y A1 et i
wfes @ 3 fant o7 prroTaT w8 71
v anfed ) wrw Ay (e gz arm 7y
FAA a4 724 07 oft 714 & | AWATAT
AT 97 TArrere qgraft fuey arfar
I WEIT, FAEIE W AT
W W W WA FGET AR T
arg 7 ¥ fo7 =g g aT9rTTA A T
FRATATEAMFFITE | STAT9
WAET F WI7 q FAIG ACTH «T 4T
FA R TA AW ¥ aUA N WY
FATY H7 T F1 I AR T 1410
Y TR FT | AWT WRA TRT faAw AT
WIW TH W § SWA " o7 AT A
"W gRT A qRa |

MR CHAIRMAN: The question 1s

“That the Bill be passed”

The motion was adopted

18.19 hrs.

STATUTORY RESOLUTION RE
DISAPPROVAL OF THE ALCOCK
ASHDOWN COMPANY LIMITED
(ACQUISITION OF UNDERTAK-
INGS) AMENDMENT ORDINANCE,
1074 AND ALCOCK ASHDOWN
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ngsi Amdt, Ordin

and Amdt Bill
COMPANY LIMITED (ACQUISI-
TION OF UNDERTAKINGS)

AMENDMENT BILL

MR CHAIRMAN: We now take up
item No. 13 and item No 14 together.
Shri Madhu Limaye to move hig Sta-
tutory Resolution,

ot W famq (aver)  mamafr
AT H TS T AT IO7 AT T AT
TN T W 9T Aty fAvmE ov oy
q7 AT A34 2 vEr 7 7T £ A =y
EX AWM &T F797 TI 71 F 37 "1
RAT HELA 4T T AT AT wer
St Mg F7 IF5TTZI A7 4T AT
TET | BT T WS Ty &
F0 {741 TN 97 7 {73077 WO v
TT AT IZ AT FATATAI | IH AET HY
o 53 A1 iAo 7 oar v omm
2?7 gz Amroa g fro3z oSy
TEAL 1 7791 & "mafaf@s 2 "
P OSTIAR FOSRT ATT § WO ATET
¥ WA FIS ARTIGEE . WITT AET
bant 1 w3 groar Ty ofvads v
Y FEETET A AT AW 3R
£ (oM I € 7 W AT
qif 7Tg TR AT WA A AT LR )

18.11 hrs.

[Suht JacanmMaTurA0o JosHr in the
Charr]

THR WET ¢

“An appeal has, however, been
filed azainst the order of the court
(delivering possession of the proper-
ties of the company to the Central
Government) by M/s. Turner
Morrison & Cpmpany which iz a
major shar holder of the company
and the said company has simulta-
neously filed a writ petition challen-
gy the vires of the Act. In the
wrii petition, the applicant is trying



